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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0,A.N0.1928/92

New Delhis this the oo Octoher 3, 1597,
HON 'BLE MR, S. R. ADIGE, VICE CHAIMAN (A)
HON'SLE DR.A.VEDAVALLI,MEMBER(I)
Shri poKonwo’

/o shri Vesh Nath Haadoo,
#o 3%8, Sector=- IV,

DIZ Areay New Delhi- 01
working as Assistant in
the office of Intelligence Burasau,
New Delhi ..........ﬂpplicmt.
(8y adwcate: shri M.X.Gup ta)
Ve raus

Union of India +
through

the sSecrastary,

Ministry of Home Affairs,
North Block,

New Delhi = 01

2. The Dirsctor,
Intelligence Bursau,
Ministry of Home Affairs,
North Block,
New Delhi = 01 ...-.RBSpOHdmtS.

(8y adwecate: Shri N, S.Mehta )

JUDGMENT
BY HON'BLE MR, S, R, ADIGE, VICE CHAIRIAN (a)

Applicant seeks confim ation as (i) Lnc
u.e.f". 147.67; as (ii) UBC weoefe 1.5.71 ond as (iii
Assistant on regul ar basis w.e.fs 1.8.74 and as
confimed Assistant weaefe 1.5.77 with app ropriate

position in seniority list with all consequential
benet’iis.*

2, Applicant joinad service as Teleprinter
Operator (TP0) on 18.5.565 in the office of Dep Uty

Director, Subsidary Intelligence Bureau, pmritsarp o
The post of 0 in Intslligence Bursau (IB) was

later redesignated as LDC vide MHA's order datad
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14,9,65 + Respondents! order dated 15.12.80

i’AZ .

(Annexure=p6 ) maekes it clear that al though
applicant's appoinmant{ as W0/LNC in IB

We ¢ Po 1845465 was regul ar, he was required

to pass a UPSC's typing test for confimation
as LDC and for promotion as UNC. ppplicant

p assed ‘and qualified UPSC's typing test on
26.7,67 which made him eligible for confimation
as LDOC and manifestly therefore he cahnot

cl aim ‘confimation as LOC from 1.7.67 i.se

a date prior to his qualifying in the UPSC's
typi\ng tests That apart mere eligibility

for confimation on aparticul ar date doss
not asutomatically entitle a Govte servant to bs
confimed from a date because confimation
depends upon availability of pemagent
vacahcy and upon the position im seniority
liste Respondents have stated that having
regard to avallability of pemanent vacahoy,
the position of the spplicant in the seniority
listy he could be confimed as LDC only w.s.f,
125471, and no materials have been shown by the

applicants to revert this contention.

3o Ppplicant states that respondents issued
a seniority list of LNCs on 104371 in which
his position was shoun at Sl.No.672 whereas

it should have been at Sl.No,653. He states that
he rep resented on 23.3.71 but received no

reply. If so, he could have zpproached the
competent legal forum at that stage itself ,
but evidently he did not do se. In this
connection, respondents have replied that they

them sel ves had revived applicant's position in
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the seniority list at S1.,MNo.634 which is sbove
the position at &l,No,653, el aimed by him,

4. Applicant was promotsd as UNC w.e, f.
343471 vide order dated 4.3.71 (Annexure=-43).
This order specifically states that applicant?s
seniority in the grads of UNC ubuld be in order
of his confimation in the grade of LNC and it
would not give any right of seniority over

those who have also been confimad as LOC and whose
cases of promotion as UNC were under consideration
separately,

5. Applicant in para 4(E) of Op adnitted
that this was only on officiating promotion but
in para 4 (H) of the 0a claimed that it wvas

a reqular promotion, g plain reading of the
order dated 443471 makes it clear that the
spplicant's promotion as Une was not requl ar ones
As the zpplicant has failad to lay any foundation
to establish hisg claims, we see No good reason

to interfere in the matter. Furthemore as the
cause of action dates back to 1.,7.67, or at any
rate 1¢8.71, it lies wholly outside the Tribunal's
Jurisdiction in the backgmupd of Section 21(2)
(1) (a) aT act,

6. Thus, both on merits as yell as on point
of lack of jurisdiction, the 0A is diemissed,

No costse

Mldw ( s.ﬁg?f

( DR.ALVEDAVALLT )
mMBER(I) VICE CHAIRMAN(a)
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